
 
CENTRAL ADMINISTRATIVE TRIBUNAL 

 PRINCIPAL BENCH  

 
O.A. No. 3139/2019 

 

 
New Delhi, this the 23rd day of October, 2019 

 
Hon’ble Mr. Justice L. Narasimha Reddy, Chairman 

Hon’ble Mr. Mohd. Jamshed, Member (A) 
 
 

Lokesh Kumawat 
S/o Shri Phool Chand Kumawat 
Aged about 31 years 
R/o Village & Post : Lakher via Manoharpur 
Tehsil Shahpura, District Jaipur-303104 (Raj.) 
Presently working as Trained Graduate  
Teacher (TGT) (Sanskrit) in 
Kendriya Vidyalaya, Talabehat, 
Lalitpur (U.P.) 
(Group ‘B’ post). 

 .. Applicant 
 

(By Advocate: Shri A.K. Bhakt with Shri Amit Mathur) 
 

Versus 
 

 
 

1. Kendriya Vidyalaya Sangathan 
 Through its Commissioner 
 18 Institutional Area 
 Saheed Jeet Singh Marg 
 New Delhi-110016. 
 
2. Assistant Commissioner 
 Kendriya Vidyalaya Sangathan 
 18 Institutional Area 
 Saheed Jeet Singh Marg 
 New Delhi-110016. 

    .. Respondents 
 
(By Advocate : Shri S. Rajappa) 
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O R D E R (ORAL) 

Justice L. Narasimha Reddy, Chairman 

 

 The applicant is working as Trained Graduate 

Teacher (TGT) in the Kendriya Vidyalaya Sangathan 

(KVS), in an Institute at Tagore Garden, Delhi. Through 

an order dated 22.07.2019, he was transferred to an 

institute at Talbehat, U.P. This O.A. is filed challenging 

the order of transfer. 

 

2. The applicant contends that he has already been 

posted at hard stations and is in the present station, for 

a short time. He submits that 7 Teachers, with longer 

standing, are retained, even while, he is transferred.  

 

3. We heard Shri A.K. Bhakt with Shri Amit Mathur, 

learned counsel for the applicant and Shri S. Rajappa, 

learned counsel for the respondents. 

 

4. The transfers through order dated 22.07.2019, were 

made in public interest, and they are not routine 

transfers. The applicant has completed 7 years of term in 
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Delhi. By any standard, it is an adequate period. Further, 

the order is of July, 2019 and it cannot be challenged at 

this length of time.  

 

5. We do not find any merit in the O.A. and, 

accordingly, the same is dismissed. There shall be no 

order as to costs. 

 
 

(Mohd. Jamshed)  (Justice L. Narasimha Reddy) 
     Member (A)                        Chairman 
 
 
/jyoti/  


